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8. In view of the aforesaid, this Tribunal directs as under :

(a) The Petitioner Company shall intimate the date of final

hearing to the Regional Director and make a mention that

it is in continuation of the notice served on the oflice of

the Regional Director on 23rd January 2O17 under Section

230(5) of the Companies Act, 2O13 issued in pursuance of

the Order of this Tribunal dated 20e January 2017, at

least ten days before the date fixed for hearing;

(b) At least ten clear days before the date fixed for hearing,

the Petitioner Company is directed to publish notice of

hearing of the Petition in two newspapers, viz. "Free Press

Journal" in English language and translation thereof in

"Navshakti" in Marathi language, both circulated in

Mumbai, Maharashtra. The notice of hearing of the

Petition in the Maharashtra Government Gazette is

dispensed with;

(c) The Petitioner Company to file necessary Affidavits of

Service and pubiication in proof of compliance with the

directions contained in this Order at least seven days

before the date fixed for hearing of the Petition.

B.S.V.
Member (Judicial)
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